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HCN’BLE MR. A.K. A

HON'BLE MR, M.L. «

R.K. Dubey son of R.G. [
Jaipur. Presently posted as

L‘i
]

By Advocate: Mr.

Arun Bhatn
Department
Tndia, New
A.K. Singh
and Custom
Finanwoe, N
5. Chandra
Customsz, S
Praveen Ma
Customs, S

By Acdvocate Mr.

IHAUHAN,

~

With

c. Application No. 297/2005
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GARWAL, VICE CHAIRMAN

MEMEER (JUDICIAL)

dubey aged about 40 years, resident of 8/147, Malviyva Nagar,
Ingpector Central Excise and Customs, Jaipur.

.... Applicant

K. Sharma.

agar, The Secretary, Union of India,

of Personnel ancd Training, Govi. of

Delhi.

The Chailrman, Central Board of Excise
5, Department of Revenue, Ministry of
srith Block, New Delhi.
Chief Commissioner,
catue Circle, Jaipur.
wajan, Commissioner, Central Excise and
ratue Circle, Jaipur.

Central Excisme and

Respondant

Prakash Sharma
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ORDER {ORAL}

The Petitionelp has filed this Contempt Petition for

the alleger wviclation of the order dated 20.11.2003 passed

in CA No. 299/2003
2 Motices of |this  application was given to  the

@
dispowsal of this 0A, the respondents have alzo filed Review

® Petition against That order. The respondents went to the
Hon’bla High Courf. The Hon"ble High Court remitt edd back
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hApplication, the |respondants  have filed MA No. 297720005
wheraeh: annexing | order datad 18.5.2005. It has beasn

mentioned in the said order that direction given by tThis

dated 18.5.2005 annered with the MA is taken on record and ——
" shall form parc coff the Contempt Petition.
3 In view of |this development, the present C empt

Petition does not Survive$ and it ig accordingly dismissed.

Natices iszsued to lthe respondents are hersby discharged.

(M.L. CHAU
MEMBER {J) | VICE CHATRMAN
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